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Telecom., Nirman Bhavan, CDI, New Delhi & 2 others 

Mr  j_qre Joseph, ACGSC 	__ Advocate for the Respondent (s) 
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TheHon'bleM•r. 	S.P. Mukerji 	- 	Vice Chairman 

and 
The Hon'ble Mr. 	R.U.Harjdasan 	- 	Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not? tw 
Whether their Lordships wish to see the fair copy of the Judgement? N 

To be circulated to all Benches of the Tribunal? o 

JUDGEMENT 

(Mr.S.P.Mukerjj, Vice Chairman) 

We have heard the learned counsel of the parties 

on this application in which the applicant who had been 

transferred from Tripunithura to Ambalarnedu in the year 

189 wants a transfer back to Tripunithura on medical 

ground, being a heart patient. His representation dated 

3.3.1989,.at Annexure—A3 was disposed of by the impugned 
- 	 by the respondents 

order at Annexure—A 1/indicating that there was no vacancy 

at Tripunithura "kence the request can be considered only 

when the vacancy arise". The learned counsel for the 

applicant states that a vacancy is likely to arise at 
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Tripunithura in the near future and he apprehends that 

the vacancy will be filled up without considering the 

applicant's request. 

the 
2.: 	Primafacie, considering/distance between Tripunithura 

and Ambalamedu, we do not see much point in judicial 

intervention, especially at this stage when no vacancy 

has been indicated to have/arisen at Tripunithura. 

However, we presume that as and when a vacancy arises 

at Tripunithura the respondents will definitely consider 

the applicant also in view of the assurance given to 

him at Annexure—Al. In the circumstances, we admit 

the application and dispose of the same after hearing 

the learned counsel for the parties with the direction 

that the nextvacancy at Tripunithura for the post of 

Technical Supervisor should be filled up by the respon-

dents only after taking into account the request of the 

applicant and the assurance given to him. . There is no 

order as to cos. 
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